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IN THE CGENTHAL ADM INISTRATIVE THIBUN/L
PRINCIPAL BENCH

C. As 2598/93 |
i

New Delhi, dsted the ld4th July, 19%4
Hon'ble Sh, N%V,Krishnan, Vi Chalrman{.s)
Hon'ple Smt. Lakshmi Swaninathan, Memce r{J)
i .
#
Sh,Jasbir blngh i
EIZO V.Bn.Bi#P Lires, |
ngsway Gamp, Delhi;
' «es fpplicant

{By advocate Sh, AKalia )

Vs |

1. The Commsoloner @f Police,
PHQ I .. Zstate, iNew D“lhl
||
2. The Dy, ,Commissioner of Pelice,
V Bn. 04P, Delhl !

1

«ss H2pondents

(By Advocate Sh., ancop Bagai )i
I
f?

(Hon'ble Sh. N.V. Km‘:;shnan, Vice Chairman (.))

tpplicanta constable in the Delhi Police,

t

has been ordered to E;face a Disciplinary Enquiry

{Am .A. 124 sted 9.11.?3) on the charges, givn in the

An.A.4 summary of allegations, He submits that he

%‘
is also involved ina:criminal ¢ase registered as
i

ki

FIR 50/93 under s=ctlons 324/34 1.p .C. in vhich the

charte has alre: dy beon framed by the Judicial
: ”
Magistrate on 1,7 .93(rmn vA3) It is, therefore, prayed
I;
that 0isciplinary oroiceedinos initigted e held in

o 2

:
aceyv znce till the criminal cass is concluded,
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2. Re spondents have filed s reply contesting

the cose, It is S*&atﬁé in reply to para 4.4. of the
'I
O.4, that the Ci scwllnqry Enquiry against the gp,licant

has been ini ti sted o*fth“ allegation of his threatening

the coemp lainant after;.er.e as® on ball and not for

il
. i . .
the same charges as in the criminal case. Hence this

. é ;
case has no merit,. ’ -

3., "2 hawe oon51de red this matter, The summary

I
of allegation at Am..\.4 ¢ ads as followsé-

* One Sh. Vikr«m Pal a/o Sh.lattem Sigh Vill
- and P.O Ladpur Teh.Jhajjar, Jistt,Rohtzk
(Haryana) submitted am sgpplication against
you Conét Jasbir Singh No.4861/D-p alle.oing
the re 1n that on 23,1,93 at about noon, you
Const Jasblr Singh No.4861/D4P vith the
help of;i your father and younger brother
mede ar; sttempt to Murder to the complaint
dwe to ‘;m.hich the complainant receiwed
injurie s consequenitly rF.LR. was lod?d
in the 1/913.(:'a Station, Bahgdurgarh Haryana
and yout:C-onst.Jasblr Singh No,4861/0-P vere
arrested in the said Case FR 324/34 I:C
PeSs Ba&:ﬁadurgarh Hary.;ha. After rele asipg
\ w_ﬁlﬁm_gg_n_s_t_.iasmr singh No,4061/D.p
'ap_e_ bzﬁ atepning tg the comol alnaftSh , Vik ram
E_ngth dire consequence,

The above st on the part of ycu
Const.Jasblr Singh No,.4861/DP amounts to.
gross m:dsconouc t and urbekecoming a solice
o f‘cor»whlch renders you Const.Jasbir 5ingh

No 466]./pr liable to the de 4lt vith depar
mntally under the Délhi Police (Puni shre nt
and ,ppef;el) Rules, 1930,"

T _
he re a1 charge gag al'ls+ the applicant 3in the Uisci

}J&lna.x./
" -9

!
s




>/ 8

“nquiry proceadings is contained in the last s ntence

i}

of para L.of the sumr%axy of allegation which we haw

emphasized, This allejffga-tion is not contained in tle

charge framed by the Judicial Magistrate ann.a.3

The le arned counsel for the e spondents clarifies theat

b
inthe Disciplinary Erguiry, no attempt will be made
to prove the allegations in the first para of &m.a.4
r '
other bhan the emphasizeg poortion,
i

3
H

4, In view Of?. this clarification, we are
‘ i ‘

satisfied thet there should e no objection to

the continuance of th? disciplinary proceedings,

y
"

Therefore, vwe  dismiss,this Osde noting this

i u
clari fié’"étionz and the undertaking of the re pondents
that the Diﬁciplinaryi'prpcee dings will be continuesd

: ¢
only respect of the charge contained in the: 1ss-

sntence of pars 1 of ‘the ann,.4 summary of allegations,

i
. |
. i

Membe £{J) : Vice Chairman{.) )
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